81
HET W AT %rgw F ST
W g EEd ) @ @
I | .

Restraint on excessive income. arising
.. from property and enterprise

4496. SHRI S, M. BANERJEE: Will
the Minister of FINANCE be pleased
to state;

(a) whether any Plan has been
chalkedq out to have maximum restraint-
on excessive income arising from pro-
perty and enterprise; and

(b) if so, the salient features of the
Plan?

THE MINISTER OF FINANCE
(SHRI YESWANTRAO CHAVAN): (a)
and (b). The totality of measures
taken by the Government in recent
years, such as the increase in the rates
of personal taxation, step-up in the
rates of wealth and additional wealth
tax on urban lands and buildings,
and extension of wealth tax to agricul-

tural property impose a virtual ceiling »

on incomes and also curb excessive
accumulation of wealth. In order to
further reduce inequalities in income
and wealth, it is proposed to introduce
a Bill in Parliament imposing a ceil-
ing on ownership of urban property.
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Reorganisation of IMPEC

4498. SHRI SUKHDEQ DPRASAD
VERMA:
SHRI S. A. MURUGANAN-
THAM:

Will the Minister of FOREIGN

TRADE be pleased to state:

(a) whether Government are consi-
dering a proposal to re-organise the
Indian Motlion Pictures Export Corpo-
ration; ang

(b) if so. the changes proposed to
be made ang the reasuns therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGI TRADE
(SHRI A, . GEORGE): (a) and (b).
Now that both imports and exports of
feature tilms  have boaen  ennalised.
through the State Trading Corparation,
it i3 not considered necessary to re-





